
A.VENKATESWARA REDDY
REGISTRAR GENERAL
FAC REGISTRAR(VIGILANCE)

Sir / Madam, 

HYDERABAD, 
DT:21.12.2019 

ROC.NO.3799/2019-B.SPL. 

SUB: KERALA STATE ELECTRICITY REGULATORY COMMISSION 
(KSERC) - Filling up of the post of Member(Law) in Kerala State 
Electricity Commission (KSERC) - Willingness from eligible 
officers - Called for - Regarding 

REF: Letter.No.PWR-Al/147/2019-Power,dated.16.12.2019 from the 
Secretary to Government, Power(A) Department, Government of 
Kerala, Government Secretariat, Thiruvananthapuram-695001, 
Kera la. 

-oOo-
With reference to the above subject and reference cited, it is to inform 

that the Secretary to Government, Power(A) Department, Government of 
Kerala, in his letter referred above stated that the State Government is 
Constituting a Selection Committee for obtaining a panel of suitable names for 
the appointment for the post of Member(Law) in the Kerala State Electricity 
Regulatory Commission (KSERC) und r the section89(1) of the Electricity 
Act,2003. It has been decided to invite nominations from eligible 
candidates/Senior Offical/s to fill up the post of Member( Law) and the 
willingness applictions of the eligible officers should reach on or before 
26.12.2019 through proper channel to the Secretary to Government, Power(A) 
Department, Government of Kera la, Government Secretariat, 
Thiruvananthapuram-695001, Kerala. 

The letter of the Secretary to Government, Power(A) Department, 
Government of Kerala, along with its enclosures is placed in the High Court's 
Web site i.e., www.kerala.gov.in. www.kseb.in. 
www.erckerala.org. 

Therefore, as directed, you are requested to circulate the same among 
the District and Sessions Judges and those who have satisfies the eligibility 
criteria as mentioned in the notification may submit their willingness 
application in the presecribed proforma to the post of Member (Law) in the 
Kerala State Electricity Regulatory Commission, on or before 24.12.2019 by 
SPEED POST or any other source. Applications received after 24.12.2019 
will not be forwarded. 

R 
To 
1. The Chief Judge, City Civil Court, Hyderabad.
2. The Metropolitan Sessions Judge, Hyderabad.
3. The Chief Judge, City Small Causes Court, Hyderabad.
4. Prl. Special Judge for CBI Cases, Hyderabad.
5. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Karimnagar, Khammam, Mahabubnagar, Medak at Sangareddy,
Nalgonda, Nizamabad, Rangareddy District at L.B.Nagar and Warangal.
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From, 

Secreta y to Government 

To, 
J1 T Secretary to all the inistries,Gol,New Delhi.

REGISTRAR GEl'lERALGME 
#68:31 F'. 001/004 
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Power X)�Department 
Thiru anaD;thapuram, 
Dated 10 /12/2019 
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:;;{ Th chief Secretary of all the States. 
Jf1Th Chairperson of all th Electricity regulatory Commissions. 
M Th Chairperson of all th SEBs/St,.te Power Utilities. 
5? Th Chairperson, Central ele�tricity Authority,New Delhi . 
..if' Th CMD,National Ther al Power Corporation Ltd.,New Delhi.
� Th thairperson, Nationa Hydro Power Corporation Ltd.,New Delhi . 
.%) Th Chairperson, Power inance Corporation Ltd.,N ew Delhi. 
gf rh CMD,Power Grid C rporation of India Ltd.,New Delhi.

h CMD,Rural Electrifi, ation Corporation,New Delhi. 
Al High Courts of India. 

)All State Governments o India. I 
· 

Sir, 
Su I: Selection ofMembef(Law) ofKerala State Electricity Regulato Commission-Reg 
Re :-Notification No:147JA1/2019/PD dated 26/11/2019 
I a1 to state that the Stat9 Government is conJtituting a Selection Co mittee for 

obtaining panel of suitable names for the appointm9nt for the post ofMember(Law) in the 
Kerala St te Electricity RegulatJ

ry Commission under the section89(1) oft b Electricity 
Act,2003. t has been decided to nvite nominations from eligible candidates Senior Official/s 
to fill up e post ofa Member ( aw) due to fall vacant w.e.f04/12/2019. 

Th salary for the said po 't shall be in the Pay Scale ofRs.1,82.200/- er month.The 
oth r terms and condition of services to the Member(Law) shall be pplicable as per 
the provisions of the Ker4a State Electricity Regulatory Commission ules,2006 and 
am ndments·ofthe said rtfle from time to time. 
Th nomination/s should reach on or before 26-12-2019 through prop r channel to the 
fol wing address:- I 

ecretary to Governmeht; Power(A) Department, 
ovemment ofKerala, 
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GJemment Secretariat, imvananthapuram-695001 ,Kerala. 

� ')_/tj-

l In this regard,kind y find enclosed copy of notification of eve number dated 
26 11/2019 .I shall be gra eful for your assistance in the above matter y giving wide 
pu licity to this vacancy otice and providin� the names / nominatio s of suitable 
c didates. 
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Y lurs faithful!

OK 

SECRETARY 

POWE DEPARTMENT 

..J\· 
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Government of Kerala 
Power(A) Department 

NOTIFTC&fJQN 

No:1 7/Al/2019/PD Dated, Thiruvananthapuram, 6/11/2019 

Sub:- Filling up the ost of Member[Law] of the Kerala State Ele tricity 

Regulatory Co mission-Applications invited. 
In exercise of powers ested in section 85 of Electricity Act, 2003, he competent 

authori
t
y has directed the un rsigned to notify a post of Member (Law) in the Kerala

State E
rctricity Regulatory C mmission. 

Section 84(1) of the Elec ricity Act 2003 provides as follows:-
e Chairperson and t e Members of the State Commission shall b persons 

oj ability, integrity and tanding who have adequate knowledge of nd have 
sh wn capacity in, dea i�g �ith problems relating to engineering, finance, 
co merce_, economics, la or management. 

As p r para 114- of the judg ment of the Hon'ble Supreme Court dated 2.04.2018 in 

ea} No. 14697 of 2015., "It is mandatory· that there should be a erson of law 
ber of the Commissi n, which requires a person who is or has b n holding a 

judicial >/flee or is a person ossessing, professional qualifications wit.· substantial 
experien e in the practice of .mv, w o has the requisite uali 1cations t have been 

(lPpo_inte · �s a Judge of the Hi h Court or a District Judge", It w:: fu�he, held ;i;at, in
case ther

l 
is no Member from l was a Member of t�e Commission as requird aforesaid 

in para of conclusion. the n �t vacancy arising in every State Commis ion shall be 
a Member of law. 

Te en 

As per ection 89(1) of the El ctricity Act, 2003, the Member shall hold e post for a 

term of dve years from the ate he/she joins the office. Provided fo 
Member s all hold office as su h after he/she has attained the age of six 1y five years. 
As per s tion 84(3) of the El ctricity Act, the Member shall not hold an other office 
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during. fbis period. The salary 
_ 
ayab�� to the Me�ber is determined to be Rs.l,82,200/-

per mo l�- The other terms an condit1ons of serv1�e of a Member are gov rned by Sub 
of Section 89 of the aid Act.Allowances and other conditions o service of the 

shall be prescribed b Government under Kerala State Electrici y Regulatory 
Commis ion(Salaries, Allowa ces and other Terms and Conditions f Service of 
Chairpe on and Members )Ru es, 2006 and amendments of the said rule from time to 
time. 

Appli ations in the presc ibed format with biodata and details f experience 

�uperscri ing the envelope "A lication for appointment as Member[Law] Kerala State 

Electricit Regulatory· Commission'' may be sent by Registered Post with 

acknowl dgement due to the ti llowing address 

Secre ary·to Government, P wer(A)Department 

vananthapuram- 695 001, Kerala 

ast date for l'eceipt o applic�tions is 5 pm on 26.12,2019. 

Tho e who are now wor ing in State/CentrL¥ Govemment,Autono ous bodies, 
judicial ositions- etc shall sub it their .application through proper chann I subject to 
provision of section 84 of the El ctricity Act 2003. 

A plications forwarded therwise and belated applications will not b considered 

on any g ound. No enquiry ,egarding the applications will be entertai ed. Formal 
appointm nt will be made by tl e Government from the paneVselect list re ommended 
by the Sel ction Committee. 

The .no ification and other ·etails are also made available in www.kerala.gov.in. 
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By order oft• Go 

--------.--11 

r. -Ashok

r4J4-
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I Secretary, Power D partment 

For Selection Committee 
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